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IN THE CENTRAL ADMINISTRATIVE TRIBUNAl, HYDERAan-  BENCH AT HYDERABAD 

O.A.NO. 6sç /93 

Date of Order: 6-93 
Between: 

1.Divitional .F.ailway Mr.riager, (D3) 
South Central Railway, Secunderabad, 

Prrrnmcnt t.7y  In'rctor (con) 
S.C.Rly, Securiderabad. 

thiefl Signal Inspector, 
Signal & Teleconinun ic at-ion Department, 
S.C.Rly, Secunderahad. 

Applicants. 

and 

 

Presiding Officer, Labour Court, 
Narayanagud A .P. Hyderabad. 

Respondents. 

For the ApplicantsL Mr.N.I:.Devraj, SC for Rlys. 

For the Respondents: 

CORAM: 
THE HON' BLE Nfl • JUSTICE V. N2ELArRI RAO VICE CHAIRMAN 

AND 

- 	THE HONTBLE MR.P.T.TIRUVENCAflM : flElIBEL(ADNN) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3--)2 

in C.M.P..No. 	OS/83  is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9,93. 

To 
The flivisional Railway 1'ianager (B.G) S.C.Rly, Secunderabad, 
The Permanent Way Inspector (Con) S.C.Rly. Secunclerabad. 
The Chief Signal Inspector, Signal & Teleconnunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, Hyderabad. 
One copy to Mr.N.R.Devraj, SC for Rlys.. CAT.Hyd. 
One copy to Nr. 

7 One spare copy. 
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IN THE CMTTRAL ;.DMIbIISTRAflvE flIBUN,kL 
i-iYDERjBD BENCH AT HYDERABAD 

THE -HON'ELE MILJ3JUSTICE V.WEELJWRI 2140 
VICE CHZIRMAN 

/SND 

THE HON'BLE'h.A.B.GORTy ; MEMBER(AD) 

MD 

THE 1-ION' BIJE /NR T . CHANDR3Eyj-iJj REDLY 

L 	 MEi'1BER(J) 

AND 

THE HON'BLE 14R.P.T.TIRUVENCaD1 :M(A) 

Dated a 	-1993 

0 RDEfl/JI5'ft'fENr 

M.A. /fl.A..' C.A. No. 

in 

O.A.N0 

T.A6No. 	 (w.p. 	 ) 

Admitted and Interim directions 
issued 
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A1loWd 

Dispoed of with directions 

Dismiksed 

Disrnijssed as withdrawn 

Dism4ssed for default. 

Reje&ed/ Ordered 

No order as to costs. 
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